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OPEll COURT 

CENTRA:. AD~·liNIS'rR~,TIVE .'RIBUN.\L 
,\LL H .Bt D BEUCH 

ALLAH ' L t D . 

Allahaba d this the 17th day of Oc tober 2000 . 

Originc l Applic ation noo 15 1 2 of 1999 . 

Hon ' ble Hr o S . K . I . Naqyi , Judicial l-1ember 

R . D. Yadav , S/o late Jhulai Yadav, 
R/ o Qr. no . III B 42 , Vidyut Vih :tr , .NTPC , Sonbhadra ( UP ) 
Sh..1ktinagar . 

cjP. Shri 
Shri 

0 •• 

BoBo Sirohi , Sri S . D . Dwevedi 
A . N • . mbhut t 

Versus 

· pplicc.nt 

1 o Union o £ India , thrc ugh the Secret.a r y , r-linis t r y 
of Human Resoruces a nd Develop~ent {Depar ment 
of Education), Govt . of Indi a , Ndw Delhi . 

2 . 'i'he Commi ssioner , Ke ndriya Vi dya l ay.., sangatan, 
18 . Institutionc: l Area , Shaheed Jeet Singh Narg , 
Ne\'l De l hi . 

3 . The . . ssistant Commissi oner , Kendriy c:. Vidyalaya 
Sangathan, Patna Regi on , Vijay Nagar , Rukunpura , 
Bai l ley Road B. V . College , Patna . 

4 . The Princ ipal . Kendria¥ Vidyalaya , NTPC , Shu.ktin .. gar , 

s . The Principal Kendr iya Vidy alaya , BL U. Varanasi. 

6 . Th e Deputy Conunissioner ( ;.cademic), Dendr i y a Vidyc:..laya 
Sangathun , 18 , Institutional i~ea , Shaheed Jeet 
Singh .i. larg , New Delhi . 

7. The Assistant Commissioner , Kendri ay Vidyalaya 
san g a than . Gm"lahati Region , GU\'Tah ati ( Assam ) • 

8 . Ch .J irman , Vidyalaya :·!an tgement Committee , 
Kendriay Vidyal ay a , NTPC, Shak t inagar, Son bhadra . 

9 . Smt . Chhaya Jha , T oG . To (Eng .) Kendriya Vidyal aya , 
Jama lpur ( Bihar ). 

• • • Res p:>n den ts 

C/Rs Shri V . K. Sing t , Shr i S oC . llishra 
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0 R D E R {Oral) 

Hon ' ble Hro S . K.I . Nagvi . JM 

Shri R. D. Yadav . applicunt has come up 

impugning the transfer order d uted 11.10. 99. t he 

copy of \-lh .:. ch has been annexed as annexure A-1 to 

the 0 ' . • 

As per 
• 

from shaktinagar 

applicants case . when he t-.ras trWlsferred 

to Te ngav alley , -ie moved for mutual 

t ransfer with Smto Eo Kuj ur who was posted at BHU. 

• 

Varanasi to replace him at Shaktinagar and the author ities 

were kind enough to acceed his r equest and pass order 

dated 12.11.99. Consequently Smt . Eo Kujur t-1as relieved J 

from BHU to join at Shak tin a gar . but v1hen the applicant 

r e port ed at BHU. Varanasi . he was not allo~-1ed to join 
f,.{~ye_ C:Uv 

- bhe!r and some o t her incombent n amely Smt . Gyatri Jha 
• 

h aG( already joined t here . UO\v he h as come up seeking 

relief to t .e effect L ha ~ the OLder d ated 12 .11. 99 be 

gi ren effect and applicant be a cco~dated at Varanasi. 

3. The respon~ents h ave contested the case 

mainly on the ground that the transfer order dated 

11.10 . 99 was pass ed 

\·•hen the subsequen t 

by c entral authority _t Delhi aLd 

order ~the same authority, \·Jas 
I 

passed on 12. 11. 9 9 . it \-las not to their knowledge 

th .t ~he applican~ had already heen relieved from 

Sh .ktinagar 

T. A. advance 

aft er having rc~eived on 
I 

to join at Tengavalley1 

• 

his request the 

therefore . this 
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(A""~ ~~~t~ ·.:r-... ~ l s. 
order dated 12 . 11 . 99 was passed J. doreover. i t h'ls . ( 

also been p l eaded on behalf of the respondents that 

he order to post Smt . Gyatri Jha , at BHU t.·ras ~soed 
~'-~~{ 
!Mpl~m; immediately by regional authority an d that w .s 

i . e . prior to 12 . 11 . 99 . 

4 . Heard learned counsel for the r ival contesting 

parties and perused ~he record. 

s . The present position as h as come up f r om , 
t he pl eadings and arguments from ei t her side_, is that 

\·lhile posted at Shaktinagar, the applicant received 

~ransfer order dated 11 . 10o99 to porceed and join at 

Tengaval ley, in pursuance of this tnansfer order, the 

applic n t was r eliev ed from h i s post at Shaktinagar 

and paid at his requ~st t he advance for tr ansfer T . A. 
r l ~ 

to join at Tengavalley . ~)~eantime his reques t for 

mutual transf er with Smt . E . Kujur materalised and 

an order \·ras passed on 12 . 11 . 99 for transfer of 

applic ,1nt from Shaktin.;gar to Varnn 1si and transfer 

~ of Smt . E . Kuj ur from Vara nasi to Sh .:tktin .~<J~, 

• 

and novr the re is no post t o acco~date the alJpl i c ant AJ. 1/Q.JfttA¢&( 

t-rhich has al:c ~ady Leen filled up by t ne .tncomban t 

trunsfer r ed an.d posted t o join there a~:d also t hat 

the clpplic ~nt has already been relieved an d g iven 

transfer To Ao to join at Tengav a lley . I t appears that 

self contradictory or .ler d..J.ted 11.10.99 and 12 . 11 . 99 

copies of wh1ch have been nnexed as annexur~ A- 1 and 

A- 2 respectively gave been passed out of misunderstanding 

or communicat ion gap . only the course remjin for the .. , 
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,,pplicunt is to join at Tengavalley and for tne 

responden t s to redress t he suffering of the applicant ~ 
Vet v~ J,.. Ct".!..t. & 

considering his c ase for posting at 'B!RJ when ever 
&Y c>-, ~~ --

occasion arises ~nd not later tLdn next annual transfer 
I 

6 . For ·the above I find that the relief sought 

by the applic ant. through this OA cannot be granted 

under . _he circumst ances mentioned above , bu~ i t is 

provided Lhat in c ase t he applicant joins at Tengava lley 

in compliance wi th transfer order dated 10 . 11 . 99 . t he 

aut horities shall consider his t:r cmsfer to Varanasi 

or any o ther station adjourning Varanasi during t r.e 

next annua l t r ansfer. The o .A. i s disposed of accordingly . 

7 . There shall be no order as to costs . ~ 

fpc/ , 
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